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THE PUNJAB STATE LEGISLATURE (DELEGA; _ON OF
 POWERS) ACT, 1971

- No. 36 OF 1971

[10th August, 1971}

An Act to corifer on the President the power of the Legislature of
the State of Pun]ati to make laws.

. Beit enacted by Parliament in the Twenty-second Year of the |
Republic of India as follows: — E

\

1, This Acf‘, may be called the Pim]ab State Leg1slature (Delegation

of Powers) Act 1971, Short

title,

2. In this Act, “Proclamation” means thé Proclamation issued on the Defini-
15th day of June, 1971, under article 356 iOf the Constitution by the tion,
President, and published with the notification of the Government of

India in the Ministry of Home Affa1rs No. Grl -R. 944 of the said date.

3. (1) The power of the Leglslature of the State of Punjab to make’ Confer-
laws, which has been declared by the Proclathation to be exercisable by ment on
or under the authority of Parliament, is her%:)y conferred on the Presi- fi}éifroefﬂ‘
dent, , _ i : the

2 power of
' the State
(@) In the exercise of the said power, the {President may, from time Legis-

to time, whether Parliament is or is not in session, enact, as a President’s 13“;:‘3 to
Act, a Bill containing such provisions as he co v{s1ders necessary: - gfvse
Provided that before enacting any such Art, the President shall,
whenever he considers it practicable to do so, cpnsult a Committee cons-

‘tituted for the purpose, consisting of thirty members of the House of

the People nominated by the Speaker and | fifteen members of the

Council of States nominated by the Chairman. §
i

(3). Every Act enacted by the President underésub-'section (2) shall, as
soon as -may be after enactment, be laid beforg each House of Parlia-

ment.

(4) Either House of Parliament may, by resglutlon passed within

“thirty days from the date on which the Act has been laid before it under

sub-section (3), which period may be comprised i one session or in two
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successive sessions, direct Any modifications to be made in the Act and
if the modifications are agrekd to:by the other House of Parliament dur-
ing the session in which the #ct has been so laid before it or the session
succeeding, such modifications, shall be given effect to by the President
by enacting an amending Actyunder sub-section (2):
. Provided that nothing.in thi§ sub-section.shall affect the validity of
the Act or of any action taken tP%ereunder before it is so amended.




